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HOUSE OF THE PEOPLE

Monday, 10th Noviember, 1952

The House met at a Quarter to Eleven
ofthe Clock

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

LEAVE OF ABSENCE

Mr. Speaker: I have to inform the
Members that  I have  received the
following  letter  from  ShijJ M.  K.
Shivananjappa, M. P.:

“Under clause (4) of Article 101 
of the Constitution of India read
with Rule 228 (1) of the Rules of
Procedure and Conduct of Busi­
ness in the House of the People,
I, M. K. Shivananjappa beg the
House that permission be granted
to  me  for  remaiviing  absent
from all meetings of the House till
the  end of the present  Session
just to enable me to participate
in Election Cnse No. 121 of 1952 
in which I am the respondent.”

That is one.  There is the other
letter from Prof. C. P. Mathew ask­
ing for leave of absence.  The letter
reads as follows:

“I have been delegated by the
Government to the  forthcoming
Session of the UNESCO meeting
in Paris from  November 12 to
December  10, and accordingly I
wish to leave this, “(that means
India),’* on the 9th instant. I re­
quest that I may be granted leave
from  the  House  during  my
absence from the country.”

Is it the pleasure of the House that
permission be granted to Shri M. K.
Shivananjappa to remain absent frqm
all the meetings of the House during
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this Session and to Prof. C. P. Mathew
with effect from the 10th November
till his return in December?

Leave was granted.

COMMITTEE OF PRIVILEGES

Extension of time for PRESENTATioir 
OF Report of the Committee of

Privileges

The Minister of Home Affairs aad
States (Dr. Katju): I beg to move:

“That the time for the presenta­
tion of the Report  of the Com­
mittee of Privileges on the follow­
ing two questions of privilege be
further  extended up to Monday,
the 1st December, 195C:
(i) Question of privilege regard­

ing  certain papers  laid on the
Table of the House by Dr. Satya- 
narain Sinha, M. P.;

(ii) Question of privilege regard­
ing a statement alleged to have
been made by Shri P. Sundarayya,
Member, Council of States.”

Mr. Speaker: The question is:

“That the time for the presenta­
tion of tho Report  of the Com­
mittee of Privileges on the follow­
ing two questions of privilege be
further  extended up to Monday,
the 1st December, 1952:

(i)  Que.stion of privilege regard­
ing  certain papers  laid on the 
Table of the House by Dr. Satya- 
narain Sinhn. M. P;

(Ii) Question of privilege regard̂ 
ing a statement alleged to have
been made by Shri P. Sundara3'’ya,
Member, Council of States.”

The motion was adopted.

PAPERS LAID ON THE TABLE

Notification No. 75—Income-Tax

The Minister of Finance  (Shri C.
D. Deshnrakh): l be« to lay on the




